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THE VICE-CHAIRMAN (SHRI V. B., 
RAJU): Mr. Dhabe, you can continue after 
2.30. 

SUPPLEMENTARY    DEMANDS     
FOR j GRANTS    FOR    

EXPENDITURE OF THE 
GOVERNMENT OF NAGALAND FOR 

THE YEAR 1975-76 

THE DEPUTY MINISTER IN THE) 
MINISTRY OF FINANCE (SHRIMAT1 
SUSH3LA ROHATGI): Sir, I beg to toy on 
the Table a statement (in English and Hindi) 
showing the Supplementary Demands 
(January, 1976) for Grants for Expenditure of 
the Government of Nagaland for the year 
1975-76. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS FOR EXPENDITURE OF 

THE GOVERNMENT OF PONDICHE-
RRY FOR THE YEAR 1975 76 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): Sir. I beg to lay on 
the Table a statement (in English and Hindi) 
showing the Supplementary Demands 
(January, 1976) for Grants for Expenditure 
of the Government of Pon-dicherry for the 
year 1975-76. 

THE VICE-CHAIRMAN: The House 
stands adjourned till 2.30 p. M. 

The House adjourned for lunch 
at one minute past one of the 
clock. 

The House reassembled after lunch at 
thirty-two minutes past two of the clock The 
Vice-Chairman (Shri Lokaoath Misra) in 
the Chair. 

RESOLUTION REGARDING SETTING 
UP OF A CENTRAL CO- ORDINAT-

ING AGENCY FOR SPEEDY, EFFEC-
TIVE AND PURPOSEFUL IMPLE-
MENTATION OF THE TWENTY 

POINT ECONOMIC PROGRAMME— 
contd. 

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA): Mr. Dhabe will kindly 
continue. 

SHRI S. W. DHABE : Sir, I was saying 
that an important convention had been passed 
in 1975 called the Rural Workers' 
Organisation Convention. This Convention 
assumes great importance in the matter of 
organisation of workers because of so many 
programmes being undertaken on the social 
and economic plans in the rural areas. Sir, in 
1951 we had 27.49 million agricultural 
workers, which figure rose to 31.51 million 
in 1961. In the 1971 Census, the number is 
47.48 million. The rise is so steep. One of the 
reasons is that share-croppers and tenants 
have lost their rights and the small peasants 
have also become agricultural workers. If 
these workers are organised, I am certain that 
they will be able to acquire all the benefits as 
the urban working class in India has acquired 
by struggle and organisation. But the 
necessary conditions should be created for 
them to organise themselves into a well-knit 
union. Sir, in this connection, the ILO 
Convention says that the legal impediments 
or legislations which hinder the development 
of such organisation should be immediately 
removed and necessary amendments or 
improvements should be made. I will quote 
only two instances at this juncture. One is the 
Indian Trade Union Act, 1926. It does not 
allow other persons to be organised except 
the workers. The definition of "rural 
workers" in this Convention is that it should 
include small tenants, share-croppers and 
those who are self-employed. But now the 
tenants, small peasants or share-croppers 
cannot become members of any union 
because of the definition of the word "Trade 
Union" in that Act. Another protection which 
the industrial workers have got is that the 
Industrial Disputes Act has given protection 
to the office-bearers of unions. They are 
called protected workmen under section 
33(4), rule 61. But there is no law governing 
the service conditions of the rural workers 
and there is no such law giving protection to 
the officebearers of unions in the rural areas. 
Therefore, some law will have to be made. 
Otherwise, if anybody asks for minimum 
wages in the rural areas, he will be sacked'. 
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Office-bearers of unions in the rural areas 
will be without employment. Therefore, it 
is necessary to have a law for the rural 
areas for speedy implementation of this 
economic programme so that office-bearers 
of the rural workers' organisation get some 
sort of protection. 

The third thing is, the Land Ceiling Act j 
has been passed in various Slates but it I has 
been provided in the legislation that lawyers 
cannot appear before the land tribunals or 
the tenancy courts. On the one hand, we say 
that legal aid should be given to the poor. On 
the other, we say that lawyers will not be 
allowed to appear. How is legal aid to the 
poor possible without the assistance of 
lawyers? Therefore, the Government must 
make up its mind to have a policy decision. 
If legal aid is to be effective to the workers 
in the rural areas, where the landlords are ' 
very powerful, then lawyers should be al-
lowed to appear in the tenancy courts. Today 
the experience is that in view of the present 
legal position, it is the landlords who get the 
benefits and the tenants lose their eases. If a 
survey is made, it will be found that the 
tenants have lost so much because there is 
nobody to plead their case. Legal aid and 
legal advice is very essential for the proper 
implementation of this economic 
programme. 

Another thing which I would like to 
suggest at this stage is unless both industrial 
production and rural production go up hand 
in hand, there is no possibility of providing 
more funds for the economic upliftment of 
the rural poor. Therefore, it is essential that 
the economy should be growth-oriented and 
the working-class should be duty-oriented. 
When agitations and other things are not 
possible during this emergency, is it not 
necessary to see that there must be provided 
a machinery for solving their disputes and 
making col-1 lective bargaining successful? 
In this! connection the Industrial Disputes 
Act has! become out of date.     Many 
undertakings 

are taken out because they do not come 
under the definition of industry. There ire 
conflicting decisions of the Supreme Court 
and it is difficult to understand what is an 
'industry' and what is not. II he law does not 
apply and collective bargaining and 
adjudication is not possible, the alternative is 
agitation. In this connection the National 
Herald in today's edition has quoted the 
Supreme Court's decision in the Bangalore 
Water Supply and Sewerage Board's case. It 
has said and I quote:— 

"...that there should be a "comp-
rehensive, clear and conclusive declara-
tion" by Parliament as to what is an 
industry under the Industrial Disputes Act  
as it  now stands. 

An order passed on these appeals by a 
division bench of the court says that long 
years of judicial attention by the Supreme 
Com! and the High Courts had not happily 
resulted in a harvest of rulings or harmony 
of pronouncements on the question 
whether a club, a hospital, a university, 
electricity board or water supply and 
sewerage board or other public uti lity 
concerns or even a solicitor's firm is an 
"industry". 

These rulings did not help the two 
wings of the industry, namely, manage-
ment and labour to understand and apply 
the provisions of the Industrial Disputes 
Act. 

The order said, "the judges have been 
baffled by the absence of a consistent line 
or clear ratio even after a decision on the 
hospital case where a bench of six judges 
of this court ruled on what is an industry 
vis-a-vis the three hospitals which came 
up in that case. 

The order said "it is indisputable that 
this is an area of law which affects a vital, 
vast and expanding segment of economic 
activity and' concerns considerable    
numbers of workers for whom 



129 Re. selling up of a [23 JAN. 1976] for implementation oj
 130 

Central Coordinating Agency ?0-pr. Economic Programme  

the  Constitution  shows special  care.  It i 
unhappy state of affairs if the law this   matter   
should   remain   in   the libra   of   uncertainty   
and   result   in hoc  adjudication in  particular 
situa- 

it   is   therefore   very   essential   that .   must  
be  made  very clear  and  it to   be   radically   
changed   so   as   to suit  new  conditions.  If 
this  is  done, then the  collective  bargaining  
process  will     be useful. 

My last point is this.      So far as giving sites   
and   land   is   concerned,   one of  (he   
conditions   for   giving   the   landless 
labourers   credit   is   that   they   should   be 
credit-worthy.       Today   it   is   a   condition 
ing them loans by banks.    This will useful   
in   the   rural   areas   where the landless 
labourers and bonded labourers Will   have no 
means of giving security for -   loans.    
l i be ra l    financial   help      is essential  if  
these persons are  to be rehabilitated.    A  
massive   programme     should :anised for the 
rehabilitation of these workers. 

ould  like to suggest one thing more. The  co-
ordinating agency suggested in the Resolution   
may   not   be   very   useful.       I ^ Planning 
Commission should have l.il cell to implement 
this programme effectively   and   this   House   
should   be   in-from time to time how much 
pro  been made in lis implementation. of the 
Resolution which is speedy entation  of the  
programme  is  vejy ll   is   essential   that   
such   a   programme  should   be   effectively   
implemented anrriediately.      For these things 
infrastructures are necessary which should be 
created so that, in  the new economic era the • 
working class people remain content, their 
problems are solved  peacefully and    they 
become equal partners in the industry.    I have 
given some suggestions for this purpose  and I  
hope the  honourable  Minister will  give them  
due consideration. 

With these words, Sir, I conclude. Thank 
you. 

45 RSS/75-5 
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SHRI G. LAKSHMANAN (Tamil Nadu) 
: Mr. Vice-Chairman, Sir. before I 
commence my small speech here on this 20-
point programme, I would request my 
friends in the Congress Party to understand 
two points. I may be a very small person, let 
them not take it as a sort of advice to them 
but I would say that this 20-point 
programme is a programme of the nation as 
a whole. In no democratic country any 
programme is called after a^ person. For 
instance, if there is a programme in the U. 
K., they do not call it as Macmillan's 
programme or if there is a programme in the 
U.S.A. they do not call it as 'Ford's 
programme. Therefore, I would say that 
instead of | calling it as the 'leader of the 
Party's | programme,' call it 'national 
programme'. Then all these troubles won't 
arise. How do we call our Five Year Plans? 
We do' not call them as 'Jawaharlal's Plans'. 
When Shri Jawaharlal was alive, did we call 
these Five Year Plans as 'Jawaharlal's 
Plans'? 

SHRr BRAHMANANDA PANDA : We 
have never said so. We say that this is a 

programme     announced     by  the     
Prime Minister   but   we   never   call   it 
Gandhi programme'. 

SHRI  G.  LAKSHMANAN :  Plea,;, do 
not call  it  even  as  "Prime  Minister':-  pro-
gramme'.  It should  be  the  programme  of I 
the nation. 

SHRI BRAHMANANDA PANDA : You 
are wrongly interpreting it. We say that it 
has been announced by the Prime Minister 
and the Prime Minister is the authority to 
execute the programme in the GO 

SHRI G.  LAKSHMANAN:  Wha saying 
is that il is not the Prime M j programme.    Jt 
is a national programme. 

SHRI BRAHMANANDA PANDA: You 
sa\ that. 

'SHRI G. LAKSHMANAN: It is a na 
tional programme. Why I am telling this 
is that it is only in dictatorship countries 
that any programme is called alter .. name, 
just as Mussolini's programme was there. 
But in a democratic country can you call 
a programme after the name of a pi 
He may be a very big person, may be the 
Prime  Minister.    Therefore,  I   appi il 
as a national programme.      And a-Tamil   
Nadu   is   concerned.   1   musf my   Chief   
Minister   has   also   stated   that some   of  
these   programmes   ha been implemented. 

SHRI BRAHMANANDA PANDA: You 
say  'my Chief Minister". 

SHRr G. LAKSHMANAN: I c. 'our Chief 
Minister'. I represent Tamil Nadu. That is 
why I said that, f said 'my Chief Minister' 
because I rep s enl Tamil Nadu here also. 
When I say 'my Chief Minister', it means the 
Tamil Nadu Chief Minister. The Chief 
Minister of Tamil Nadu stated that he had 
already implemented some items of this 
programme. The  Orissa  Chief  Minister  
also  issued     a 
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bulletin staling that she had already imp-
lemented some of the items of the prog- : 

ramme. But it was not being misunderstood 
by any person in India because she 
fortunately belongs to the Congress Party. 
But when the Chief Minister of Tamil Nadu 
also said that he had already implemented 
some of the items of the pro-1 gramme. . . 

SHRI   BRAHMANANDA  PANDA:  
We did   not   want  your  Chief   Minister  
to   be,1 involved. 

SHRI Ci. LAKSHMANAN: You ean 
have your own interpretation. We are not 
persons to give importance to personalities. 
You are the person who is giving 
importance to a personality. Because we 
know that in a democratic country we can 
have another Chief Minister. We do not saj 
that ' India  is Indira and Indira is India'. 
We did not even call Mahatma Gandhi is 
India  and India  is Mahatma Gandhi. But. 
unforunalely. now in this country we are 
making a leader march mwards something 
else. This point was raised by no less a 
person than the Congress President himself 
when he said that ' Indira Gandhi is India 
and Ind ia  is Indira Gandhi'. And till 'oday 
the Prime Minister has not objected to that 
statement. We can never accept this. Indira 
has aye but India has no age. This is the 
sort of thing developing in the political life 
of the country. This is the point. 1 wanted 
to reply to our gentleman. 

Therefore, as far as the programmes is 
concerned, we are one with the Government 
because it is a national programme. As you 
know, ours is the only party next to the 
Congress which has formed the Tamil Nadu 
Government and we are capable of ruling 
this country. Ours is the only parts in India 
which has ruled for the past 9 ; years and we 
have also established to the people. . . 

SHRI   BRAHMANANDA   PANDA :   
I 

do not understand why they say they have 
ruled:   they   have   governed   not   ruled. 

SHRI  Ci.   I AKSHM ANAN :   Thei be   
any   kind   of   interpretation.    My friend, 
you must know I  am from Tamil Nadu.    
Therefore, any  kind of inter:-: -tion cannot 
divert my attention. 

As far as Tamil Nadu is concerned, we 
have proved ourselves next to the Congress 
of course, Congress has ruled for about 28 
years. 

AN HONBLE MEMBER : Not on a 
national scale. 

SHRI   G.   LAKSHMANAN :    Ma 
anything.  Ours  is democratic  nationalism. 
Your   nationalism   may   be   different   
from mine.    Your   nationalism   is   
affiliation   V. Russia whereas my 
nationalism is affil to   the    Indian   nation.    
Your    na t ion may be affiliation both to 
Russia and That  may  be   the  difference. 

Therefore,   as  far  as  the   programme  is 
concerned, it is a national programme v> 
has to be implemented.    Because after four 
Five Year plans,  what  do  we  see   in  this 
country ?  Therefore,   it   has   very  cone 
struck   the   ru l i ng   party,   i.e.   the   Con. 
Parly, and thai  party has a programme this. 
As a person belonging to another party we 
support it provided it is in the national 
interest    We have supported this program-
me and we have in fact already implen-. ed 
some of the items of the programme. Sir at   
the   time   of   the   Congress   session   at 
Chandigarh, when we received a letter the 
Chief Minister of Punjab asking put  up a 
stall there showing how we had 
implemented    the    20-point    program 
though it was a party conference, we never 
took   it  as a  party affair—the Tamil   \ 
Chief Minister sent details of all 111. 
evements with respect to the 20-point pro-
gramme,  and  that stall  was  visited  by  no 
less a person than the Prime Minister e! 
India. 

Therefore, so far as this programme is 
cocerned, we are one with everybody. And 
it may be that for political reasons they may 
say that the DMK believes in separatism,   
in   lissiparous   tendencies.     A 
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party will say all these things with regard to 
the opposition parties and the opposition 
rties will say these things with regard to :i 
ruling party. And, Sir, as you know, 
throughout India anti-fascist conferences 
were held. Who are the fascists in this 
country ? In Tamil Nadu also an antifascist 
conference was held by the Congress Party 
and its allies. What was spoken or discussed 
there was that the DMK was fascist. For the 
opposition, the ruling rarty is fascist. As far 
as India is concerned, to me the ruling party 
is the Congress and therefore it is fascist 
because the Congressmen came to Madras 
all the way uler  the  leadership  of  Mr.  C.  
Subrama- 

iam and said that because the DMK is the 
ruling parly there—forgetting that they 
re the ruling party in India—it is fascist, 

that the DMK Government is a fascist i 
lOvenimenl. Therefore. I say here as an 
Opposition Member that the ruling party ; 
ere is the Congress Party and the Gov-
ernment of  Ind ia   is  fascist.    Can you say 
hat  ? 

Therefore,   a   lot   of   confusion   is   going 
on in this country.    When we have accep-
ted  a  parliamentary system of government 
inn through political parties, the instrument 
the   political  system.     We   must have  a 
code  of  procedure  as  far  as  the   political 
T.rlies  in  this  country are concerned.  Un-
and   until   ihis  is  done,  this  confusion ill   
exist.    The ruling party  will  say that 
opposition party is fascist and the oppo-m   
party   will  say  that  the  ruling party :-  
fascist.     Where is the end'.' And nobody S  
proved e i the r  from the rul ing party jr ,'.  
the  Opposition  that these people are ^cists. 

Therefore this is something used politi-ally 
to bring one out of power or to capture 
power. As far as we are con-rL ined.  I 
would say—we have experience 28 years of 
democracy and parly system; :'l 
governments are there—that we have BOi 
gone beyond that party politics. So far 

as the other nations are concerned, whether ! 
that nation is America or Russia or China I 
or England, they have a national approach to 
a problem and subordinate their political 
rights and political ambitions to the nation. 
Here, unfortunately, a particular personality 
is raised above the nation. What else is the 
meaning in Mr. Borooah saying of the Prime 
Minister of India  as ' Indira is India and 
India is Indira'—which they did not even 
about Jawaharlal Nehru or Mahat-ma 
Gandhi or of Lai Bahadur Shastri— whereas 
Indira has age and India has no age. So, 
these contusions must be completely 
eradicated and I hope that under the 
leadership of Shrimati Indira Gandhi   .    .    
. 

SHRI N. K. BHATT (Madhya Pradesh) : 
Sir. how is this relevant to the main subject  
under discussion ? 

SHRI G. LAKSHMANAN: You are 
talking as if all the Congress Members 
always speak relevantly. For instance. 1 can 
tell you that with regard to the clandestine 
pamphlets being issued in Delhi when a 
specific question was put, the hon. Minis-
ter, Mr. Brahmananda Reddi's peply was 
that in Gujarat and Tamil Nadu they were 
being issued, or somelhing like that. There-
fore such irrelevance is there. If you con-
sider mine as irrelevant, you can ignore it. 

So, what harm are you doing to the 
nation by raising some personality cult in 
this country. It is to your own advantage, it 
is not in the interests of the democratic 
traditions that we have built up in this 
country. It is not for this that Mahatma 
Gandhi and Jawaharlal Nehru sacrificed 
everything. 

Therefore. Sir, with regard to the pro-
gramme. I do not want to take much of your 
time and I have said that we have proved in 
India by ruling or governing, whatever the 
term they might use, or administering the 
Stale of Tamil Nadu which has 4-J/2 crores 
of people, that we can rule better lhan the 
Congress Party. We have  issued a 
pamphlet to the  people and 
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the   nation,   lo   those   who   said   that   we 
;.;e separatists and we represent fissiparous 
lendencies.     The   Chief   Minister   of   
West Bengal, who was sent away from here 
to become the Chief Minister there—he then 
get himself elected in a democratic way—• s  
ys thai  we are still separatists.    Sir, Mr. 
Annadurai,     the   late   Chief   Minister     
of Tamil Nadu, who was a Member of this 
House,   had   very   c lear ly    stated   "We   
are gi\ ing   up   separatism.   We   are   one   
with .   Government  and  the  nation.    We 
are and   parcel   of  the  nation.     And   we 
will   not   tolerate   any   separatism."   
When he has said  that so clearly,  Mr. 
Siddharta i I ankar  Ray goes all  the way to  
Madias, at  the cost  of the Government,  and 
states that we are separatist forces. And he 
again s   "1   said   like   that   because   there   
are some   separatist     forces."   Where   are     
the ist forces? As a matter of fact, for ir   
information.   I   may   say   that   when 
Bangladesh   war   was   there,   when   the 
an   war  was  there,  Tamil   Nadu  was the 
first Stale in India which donated their 
maximum   amount   to   the   Defence   
Fund. a   matter   of   fact,   we   donated   
Rs.   6 ciores  for   the' Defence   Fund.    
Even   Mr. ' ddharta Shankar Ray was in the 
Central eminent at that time.   No other State 
. n t r i bu t c d  so  much.    And  when  did 
\nna give up the separatist movement? the   
Chinese   aggression     came,   he 'We are 
surrounded by enemies.    We cr>inot have 
d isuni ty  among ourselves.    As an  people, 
whether we are in Kashmir or in 
kanyakumari, we are all brothers and ;:::ers."    
That is the slogan he gave.    And still   
people   are   talking   about   separatism. 
Like the holding of the anti-Fascist confer-
ence,   it  is  only  to see  how to  overthrow 
the   Government   in   Tamil   Nadu   
because (Government has proved to the 
people, to the whole of India—even Central 
Minis-'  a    have   appreciated   it—that   
they   can rule better than the Congress Party.    
Tamil Nadu  was  the  only  State where  the 
Con-under the able leadership of Kamaraj 
was  completely  routed  and  the  D.  M.  K. 
came to power. 

SHRI BRAHMANANDA PANDA: Is it 
the swan-song ? 

SHRI G. LAKSHMANAN : And Tamii 
Nadu is the only State where the Chief 
Ministers are not changed very often. Tamil 
Nadu is the only State where the Govern-
ment regime was not imposed on any occa-
sion. Therefore, we are born democrats. 
Even today what have we asked ? We have 
asked that the elections should be held im-
mediately after live years. And what do the 
opposition parlies want ? They want Presi-
dent's rule. Why ? Because they are not cap; 
hie of capturing power in Tamil Nadu, they  
went.... 

SHRI K.AMESHWAR SINGH (Bihar):  
Is he aware of the subject he is t a lk ing  on 
? 

SHRI G. LAKSHMANAN : Yes. many 
times you talk irrelevant things. I know, f 
have been watching. This has something to 
do with the programme. That is why 1 am 
talking of these things. Now. what do the 
epposition parties want in Tamil Nadu ? 
They want President's rule. If they are bold if 
they arc men with courage and represent 
decent political parties, they must ask the 
Government of India to hold elections 
immediately. Cancel the emergency and then 
hold elections. Let us face the people. 
Whomsoever they elect, we will see thiil 
they come to power and rule the country. But 
they do not want it. They want to capture 
power through President's rule. Is it correct? 
Therefore, those people who are talking 
about democracy, what harm and damage are 
(hey doing to the democratic existence of the 
country! It is not for the Congress alone to 
rule for 100 or 200 years. Then you could 
have brought in a Constitutional amendment 
for that purpose. Now Constitutional amend-
ments are very common. You can bring it. 
Now we are going to have an extension of 
one year for Parliament. I do not know what 
is going lo happen in Kerala and Tamil 
Nadu. (Time-bell rings) Therefore, Sir, as far 
as the programme is concerned, f have no 
time and I think the Chair will not allow 
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me more lime and many people are waiting. I 
can only tell them that they can oppose me. 
We are an opposition party here and, 
therefore, they can oppose me. But only one 
thing I can say is that when our Prime 
Minister says that the Opposition panics do 
not conduct themselves properly, it is not 
correct. It is not correct. Every political party 
should conduct itself in a national way, 
Members of political parties should conduct 
themselves properly. The Congress Party 
which is the ruling party is unfortunately the 
opposition party in Tamil Nadu. You know 
what has happened there. Immediately after 
the programme was announced by the Prime 
Minister, a censure motion was moved in the 
Tamil Nadu Legislative Assembly on the 
ground the programme is not being 
implemented in that Stale. And our Chief 
Minister gave a very fitting reply. He said : 
Some of the programmes have not been 
formulated and enacted into law and 
therefore your censure motion is not in order. 
What 1 say is that opposition parties should 
canduct themselves properly. Ruling parties 
should also do it. 1 agree. But the functioning 
of political parties and the conduct of persons 
in the political parties have to be made 
known to the people. Then only our political 
system based on democracy can exist. 1 
would, therefore, appeal to my Congress 
friends here not to make this a party pro-
gramme or a political programme to kill op-
position parties. And then do not say that the 
opposition parties are opposing this pro-' 
gramme. You have no other weapon to attack 
your opposition parties and therefore you use 
this weapon. I want this to be our national 
programme and not a programme to be used 
by the rul ing party to kill the opposition 
parties. 

With regard to this programme. 1 am not 
going to read it here. 1 will lay it on the 
Table of the House. 

[The  luoi.  Member  then   walked  npta  the 
i 

Table  of  the   House  and passed  on  some 
document) 

THE VICE-CHAIRMAN (SHRI LOKA-
NATH M1SRA): Shri Arvind Ganesh Kul- 
karni. 

SHRI ARVIND GANESH KULKARNI 
(Maharashitra) : Is it being said on the Table 
of the House? 

THE VICE-CHAIRMAN: No. 

SHRI ARVIND GANESH KULK.ARNI : 
How can he do it ? 

THE VICE-CHAIRMAN (SHRI LOK.A-
NATH MISRA) :    Anything banded here is 
not automatically laid on the Table of the 
House. This is for your inform Therefore,  
there  is nothing for you to be startled about. 

SHRI   KAMESHWAR  SINGH-:   He  
has volunteered himself to lay it on the Ta 
the Hotise. 

SHRI MOHAMMED USMAN ARIF: The 
Vice-Chairman has already ruled that it is 
not laid on the Table of the Hon-j. 

SHRI ARVIND GANESH KULKARNI: 
A  colleague of mine  who  is coming  From 
Tamil Nadu has made ;i speech, whi 
excellent   in   irrelevance,  on  some   pi 
inhib i t ion  which he is facing when he 
looks through his own yellow eye.    He has 
bed many points which are totally  in. for 
the present discussion.    1 do not v.    ,; to 
waste the time of the House by cot his   
remarks.    I   just   want  to  offer  a  few 
observations on    the    Resolution    on    the 
Twenty  Point Economic Programme.    This 
programme is  primarily for those   wi in   the   
weaker  sector.    I   t h i n k    this   prog-
ramme is gigant ic  and calls for 
fundamental institutional   reform.    Many of 
the sp have  also   said   that   the   present   
establishment  and  the  network  of the  
institutional infra-structure  which  is  
primarily commercial   oriented   cannot   
stand   the   vigoi     of promotional and 
developing investment. The success of this 
programme—I hope the Planning Minister 
will agree with me—cannc-t be brought 
about through bureaucracy. What is 
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r i an t  is the fruitful participation of the 
Somebody   suggested   some   com-1   may   
suggest   that   co-operative sector is  best 
suited for rural development. such 
inst i tut ional  framework has to be and 
bureaucracy can do little in this otional  and 
developing investment  of !   T w e n t y  Point 
Programme.    The funda-reforms that are 
needed cannot be d     reed  from     
ideological    considerations, ideology  must  
be wedded  to the people's participation. 

would request the honourable Planning sler 
to address himself to this task and i,  this 20-
point economic programme can  be  
implemented  and  see what institu-tii   -   are   
necessary  to be  created  for this .'se and how 
they can be strengthened. ":l - is a very 
important point.    I think the arable   
Minister  will   study  these  problems 
properly and see what institutions are ary for 
the successful implementation cf this 20-
point economic programme.    In nnection. 
Sir there are two or three is on  which I wish 
to offer my com-ments.    In   this   20-point   
economic   prog-.   land   ceilings   and   
speedier   dislri-on of the surplus lands and 
so on have nentioned. Our parly and the 
Govern-have also decided that the land distri-
!~     on   programme   has   to   be  carried  
out gently.    So  far   as   the   land   
distribution gramme is concerned, whatever 
success igfet have achieved so far. we must 
ad-i hat. the implementation has been tardy. 
are   many  difficulties.    Credit  facili-re to 
be given and infrastructures have to be 
created.    Only then this  programme of 
giving  lands  to  the  landless  or  to  the 
weaker sections of the people will be mean-
ingful.    At this stage, I do not want to go 
into   the   question   whether   a   small   
holding is good or a bigger one is better.    
Very recently  there   was   an   advice   given  
by  a n  expert—I  do not know his name; I  
do not exactly remember his name—and he   
has  said   that   small   holdings   are   not 
good  for  more     production.    But,  Sir,  in 
Japan, we have a different type of experi-
There  even  the  small  holdings  are 

also more productive. In that country, even 
the small land-owners produce more and it is 
because of the fact that the helping hand of 
the administration, credit facilities and other 
institutional support are available to the 
small farmers and this has to be kept in mind 
by the Government. Merely pressing a Bill 
for establishing rural banks will not serve the 
purpose. 1 say this because there is already a 
large network of banking inst i tut ions in 
this country: Cooperative banks are there: 
nationalised banks are there: and. now, the 
rural banks are going to be set up. Again, 
there is the SFDA is there and the MFDA is 
there. With my own limited experience in 
this field. I can say, Sir that these organisa-
tions are business-minded and commercially 
oriented and. therefore, I would suggest that 
the Planning Commission and the 
Government should, once and for all, decide 
that the risk involved in granting loans, to the 
small farmers and the small entrepreneur 
should not have any relation whatsoever to 
their assets or holdings. If this is not done, 
these problems will not be solved and they 
would continue to remain unsolved. There-
fore, 1 would draw the attention of the 
Planning  Minister to this factor. 

Then. Sir. I would like to say something 
about the housing programme, about pro-
v i d i n g  house sites to the weaker sections of 
the community. In this sphere also I have my 
own experience, a very bad experience, and I 
have personally narrated this to the Planning 
Minister also. Out of enthusiasm and because 
of the atmosphere created in the country, in 
the district to which I belong we decided to 
give 800 tenements to the Harijans and the 
other weaker sections w'hose present houses 
are so bad that one has to crawl to enter 
them. We made this proposal to the 
Government and I personally wrote to the 
Housing and Urban Development 
Corporation and I was grieved to receive a 
reply from them stating that funds were not 
available. I would   like   to   tell   the   
Planning   Minister 



155 Re. setting up of a [RAJYASABHA] far implementation of 156 
Central Coordinating Agency 20-pt. Economic Programme 

[Shri  Arvind Ganesh  Kulkarni] 
one thing : Whatever he may say, whatever 
targets he may fix. he has to see that funds 
are available for these purposes ; otherwise, 
there will be greater frustration. I have found 
from personal experience that whe-' ther it is 
the problem of providing lands to the 
landless or fixing land ceilings or providing 
irrigation facilities, etc., the success of these 
programmes depend on your investment and 
the investment support which you give. If 
there is no investment support, these 
programmes will not be successful and there 
will again be frustration. 

Then,   Sir,   there   is   another   thing   
and' that relates to the liquidation of rural in-
1 debtedness.    The day before yesterday, 
Sir, I quoted certain figures in this House 
with! regard to rural  indebtedness and these 
are very revealing figures.   The amount of 
rural indebtedness per household was Rs. 
447 in 1951-52 and  it  rose  Rs.  647/-  in   
1961-62 which  means  an   increase of 46  
per  cent. These figures are from the papers 
published by the NSS very recently.    And, 
Sir, this is at the price level of 1960-61 and 
at the present level of prices, it should be 
much more. 

Similarly, Sir, 1 have stated that rural 
households owning less than five acres ac-
counted for only Rs. 1759 crores of agri-
cultural income, while their total consump-
tion requirements were Rs. 7579 crores. 
Look to the gap between the two figures. 
You will see how far we can be successful 
in removing rural indebtedness. My own 
party, the Congress Party, is not a cadre 
party. There are cadre parties like the CPI or 
the RSS, etc. But I am proud to say (hat my 
party belongs to all types of people. In this 
connection, I say that the participation of 
people is necessary. Whenever the Congress 
Party workers come to the Tehsil or Police 
Headquarters, there is a reluctance to take 
cognizance of that. Even having taken 
cognizance of that, arrangements must be 
made for granting easy loans to the needy 
persons. This type 

of rural indebtedness cannot be immediate:,' 
removed, and it will take a long time. That is 
why I have brought this matter to the notice 
of the  Planning  Minister. 

Then. Sir, there is the problem of in-
vestment in the industry and to create more 
jobs. Here also. I may say, Sir, that the 
economic indicators are not very encouraging. 
1 think the Planning Minister must be 
knowing more than what I know. But the 
point seems to be that capital formation, as 
per the recent RBI study, has not been very 
encouraging. Though it shows double of 
what it was last year, yet it indicates that the 
lise is due to inventoriers, i.e. raw materials 
and finished products, due to demand 
constraints. Money spent on new capital 
assets was Rs. 733 crores in 1973-74. This 
has gone up to Rs. 97! crores in 1974-75—a 
rise of 32 per cent. But the average rise in the 
case of machinery and transport is 38 per cent 
and 49 pe<-cent. This shows that the nation's 
fixed capital has suffered a setback. Whether 
you call it a recession or whatever you call it. 
the fact remains that investment in the 
industry, whether in the public sector or in 
the private sector, has not come through. And 
unless there is a massive investment even at 
some little risk, employment will not be 
generated and new industries will not be 
created and as such joto will not be available 
for the poor. 

Then, Sir, the last point which I want to 
make is that the Government and the Party 
has to take advantage of the atmosphere 
created in the country out of this 20-point 
economic programme. My friend might be 
feeling a little bit chicken-hearted when he 
said that this is the Prime Minister's 
programme or the nation's programme. Let 
him say whatever he likes. But let him co-
operate with us. Let us not confront each 
other on this economic programme, because 
we want the co-ordination of all parties, all 
political parties, particularly in this 
programme, because the people outside are 
waiting for results. They are not   interested  
in  who  does  it—whether it 
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is the D.M.K. or the Congress or the C.P.I, 
or the Socialists. They are interested only in 
the results. And for that purpose, an 
atmosphere of co-ordination is necessary. 
Sir, I would appeal to all, and particularly to 
my party, to utilize this opportunity for an 
aggressive participation in the nation-
building programme. 

Thank  you. 

THE  VICE-CHAIRMAN   (SHRI   V.   
B. 

R A J U ) :  The Minister. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI INDER 
KUMAR GUJRAL) : Mr. Vice-Chairman. 
Sir. 1 am grateful that due to the ini t ia t ive 
of our friend, Mr. Murthy, we had a very 
purposeful debate for two days. Two weeks 
ago the debate was initiated, and ended with 
the last speech of my learned friend, Mr, 
Kulkarni. I think we have reasons to feel 
happy that the discussion has not only been 
confined to the orbit of the Twenty-Points 
Programme, but a general economic survey 
has also been attempted. It is important for 
us to realise that at the moment there is an 
atmosphere in the country in which much 
can be achieved. I am also grateful that my 
friends here have discussed the subject in its 
complete objectivity and we have seen :o it 
that the Twenty-Points Programme, ivhich 
the Prime Minister announced some time 
back, is given the correct atmosphere so that 
results can be achieved. The economic 
programme announced by her constitutes an 
action programme not only to galvanise the 
process of growth, but also to effectively 
involve the working classes of the 
community in the mainstream of deve-
lopment. In fact, the programme has set in 
motion some thinking and its translation into 
practice needs reorientation in our approach 
to various problems. 

The Twenty-Point Programme is not the 
beginning of economic programme in this 
country. Thanks to the vision of Nehru, we 
have   gained   a   lot   through   the   
planning 

process in India. Through the planning pro-
cess, results have been achieved and I will 
nut take your time by giving you figures. I 
t h i n k  the people sitting in this House and 
all of us have reason to feel happy and 
satisfied, that the nation's march in the 
course of the last four Plans and in the 
current Plan has been such that it has given 
all-round satisfaction. I think that all of us 
agrfie that the base of economy in our 
country is agriculture and it win continue to 
remain so for some lime to come. Our 
agricultural production in the course of Plan 
periods has considerably improved. If I take 
foodgrains only, as you all know we have 
more than doubled our production. If I take 
this year, then it far exceeds the double. 
When the planning process started. I think 
the foodgrains production in India was to the 
order of 52 million tonnes. Now, we have 
come to approximately 114 million tonnes. 
We j are, of course, very keen that this 
process of growth should continue. 
Therefore, some-I times when a criticism is 
made that agricultural production in India is 
stagnating, it is far from reality. During the 
planning process, the rate of growth of 
agriculture has been of the order of about 2.6 
or 2.7 per cent compounded annually. This is 
an achievement which many countries have 
not made. Therefore, even if we look from 
that angle, we should feel somewhat happy 
that we have achieved results. Of course, 
results are not achieved by one or two 
individuals. Results are always achieved 
with the help, assistance and efforts of the 
nation as a whole. The planning pro-j cess 
only gives the infra-structure, the back-! 
ground and the essential push. It is ulti-j 
mately the farmer and the man who works 
on the land who achieves results. Even the 
production of 114 million tonnes this year 
does not meet our needs. We still need more. 
Per capita consumption of food in India still 
needs much improvement. At the same time, 
we also know that in India our population is 
increasing. Keeping these factors in view, 
we have felt that by the end of the Fifth Plan, 
our foodgrain pro- 
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duction   should   be   of  the   order  of   
140) million   tonnes.     Now,   fixing   the   
targets | is very easy if they are meant to he  
unrealistic   targets.     But   if   the   targets   
are meant to be achieved, then the whole 
thing has to be looked at in its totality. 

1 t h ink  every child in India knows that 
more inputs yield more results. As my 
friend, Mr. Kulkarni, was pointing out to us, 
these various inputs can be fertilizers, these 
inputs can be water, and these inputs can be 
more credit. Rightly so. 1 think the more 
important thing to which we have focussed 
lour pointed atten- j ind where the 20-Point 
Programme has a distinct personality of its 
own is that we have felt that unless socially 
we release those productive forces which are 
tied and bound down, till then even the 
production will not come up. I am not [ 
talking only in terms of giving to our! nation 
the social justice that many sections of our 
society deserve. But also, at the time, we 
must realise that those productive factors 
which contribute to production in India must 
be released. And, therefore. I feel that when 
we talk in terms of giving a new land deal or 
when we talk in terms of bonded labour or 
when we talk in terms of rural indebtedness, 
in totality, we must look at them from this 
point of view that these are the productive 
forces which are shackled and therefore the 
Programme tries to release !hc«e forces. 
Apart from, as I said, the social aspect, it is 
also equally important that unless these 
productive forces which i have been held 
down are released by us, the production 
process will not improve. Now. I know that 
1 am neither saying anything profound nor 
saying anything, learned, but I do know that 
sometimes j even the obvious has to be 
stated. I think one of the things which our 
scriptures do is that they tell us again and 
again that God is there. Even what is known 
is to be stated again and again, and that is 
why I feel that even in today's ' context    
when we talk that these produc- 

tive forces  have to be released, we have 
to say the obvious also to try to pin-point 
the factors that we are trying to emphasise. 
Mr. Vice-Chairman, Sir. our base of slavery 
left a very sad legacy and it has many things 
in it. We have removed some aspects of it. 
Some are still with us. One of the things that 
has happened is what is commonly called 
the permanent settlement. My friend, Mr. 
Panda, was trying to refer to the bonded 
labour in his State and how degrading it is. 
How did the bonded labour come ? It has a 
long history. Even it is embedded in our 
society. When the permanent settlement was 
given to some parts of India by the Brit ish,  
it had ghastly social implications. And one 
of the implications was that both men and 
land were enslaved to the individuals. And 
the individual became the master of the fate 
of millions. Individuals did havoc to them. 
Apart from many other things I am saying, 
one of the havocs that we are now faced with 
is that there are no land records available. 
And whenever we talk in terms of redistribu-
tion of land and whenever we talk in terms 
of taking the land, the first and the foremost 
factor with which we are confronted in a 
significant part is that the land records are 
not reliable, or in some cases. land records 
are just not available. When you deprive the 
Adivasi of his land, when you deprive the 
Harijan of his land, the Harijans were made 
social outcastes because their land was 
taken away, that is the social injustice that 
was inflicted on our people. Now. we are 
trying to undo the wrong of history. We are 
now confronted with the fact that land 
records are not available. That is why the 
most important thing and to which we are 
first paying attention is that land records 
must be corrected. In the Plan, therefore, we 
are giving it a great deal of attention. Funds 
are being placed at the disposal of the State 
Governments so that the revenue records 
must be made clear and authentic, so that 
when the redistribution takes place again, it 
is the reliable and credible record that is 
available.    Therefore, when 
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we are talking in terms of redistribution of 
land, I have pointed to one of ths factors 
that we are confronted with. The 20-Point 
Programme rightly lays a great deal of 
emphasis on land ceiling and taking away 
the land from those to whom it does  not  
belong,  after the law has been 

enacted.   And,   therefore,   a   time-
4 P.M.     bound     programme     has     been 

fixed when people with surplus 
land must come forward voluntarily. If they 
do not, then the machinery must come into 
force and we must bring before the law those 
who are trying to defy this reform and trying 
to take away the land meant for 
redistribution. National consensus has 
already accepted it. We are all agreed that as 
long as the new relationship between man 
and (he land is not established, the 
production will again suffer in this country. I 
am deliberately trying to draw a line between 
the social aspect and the economic aspect of 
it although they are very much wedded IO 
each other. The moment you alter man-land 
relationship, a new social relationship takes 
birth. In India, I think, there is a national 
consensus, and we are all agreed and all 
those who have the courage to commit 
themselves in public agree, that a new social 
transformation is necessary. Now, what is that 
new social transformation that we are talking 
of ? I have mentioned one part of it that the 
deprived must get what belongs to them, that 
those whose land was taken away, by the 
process of history and by the cruelty of those 
who ruled these lands, must get back their 
land. We are trying to create a new man-land 
relationship whereby we understand that as 
long as in India, crops sharing continues, the 
forces of production will not be released 
economic growth and regeneration will not 
come to the forefront. What is the essence of 
this sharing of crop ? Crop-sharing basically 
means that a man who toils gives away a part 
of his labour to those who do not toil and, 
therefore, those who only had one asset to 
themselves, with the process of history! they 
were able to have some sort of in- j 
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justice inflicted whereby the revenue records 
show that they are now the landlords. Only 
by this right they take away the sweat and 
labour of those who till the land. In this 
society a man who is working all the year 
round giving his sweat knows fully well that 
when his labour's fruit wil come, somebody 
else will come and take away half or three-
fourths of his share. As long as this re-
lationship continues, how can we expect this 
man to work hard and produce more ? Why 
should he produce more and for whom ? 
That is why when we are talking all the time 
of land reforms, we feel that as long as in 
any State, in any village, this social evil of 
crop-sharing continues, there can be no 
production enhancement and there can be no 
basic social justice available. The most 
important thing, therefore, is that we must 
give a serious push forward to the land 
reforms programme. 

Land reforms programme, to my mind, is 
a very comprehensive programme. It creates 
record—as I said just now—as to whom ihe 
land belongs ; it creates a new man-land 
relationship; it creates a new society where 
the deprived get their just right; it creates a 
new urge to produce more. And it is in this 
context, therefore, that we talk in terms of 
land reforms. In the 20-point programme 
there has rightly been a great deal of 
emphasis on this and one of my friends asked 
a question as to the progress made in that 
context. I think we are to tell this House how 
far things have gone in the last six months 
particularly. I have fortunately figures 
available with me. These figures are up to 
this month. Against the column "Possession 
taken" I may tell you, Sir, that till January, 
nearly 2.96,000 acres of land has been taken 
from those who were holding the land. 

SHRI ARVIND GANESH KULKAR- 
NI : At present, the distribution is one lakh 
acres and odd. 
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SHRI 1NDER KUMAR GUJRAL: Land 
distribution is now going on. The area 
distributed so far is about 1 lakh acres and 
we hope that from this month onwards the 
process of distribution will get more fillip. 

SHRI SAN AT KUMAR RAH A: What 
is the total area not yet taken possession of 
by the Government ? 

SHRI 1NDER KUMAR GUJRAL: 1 am 
giving you the figure of surplus land taken 
over. 

SHRI SANAT KUMAR RAHA : What is 
the total area of the land taken over but not 
under possession of the Government ? 

SHRI      INDER   KUMAR     GUJRAL: 
1 he  tigure  is  nearly  2,96,000  acres. 

SHRI SANAT KUMAR RAHA: What I 
mean to say is this. 1 am having three 
categories of land in my mind ; total land 
available, total land taken possession ot by 
the Government and the total land 
distributed. 

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA): Probably, what he intends 
to know is about the total acreage which is 
supposed to have come to the Government 
but which has not yet been actually  taken  
over. 

SHRI INDER KUMAR GUJRAL: Would 
n be all right if I give you the figure of 
surplus, area declared ? 

SHRI SANAT KUMAR RAHA: What 
was your estimation, what actually was 
taken over and how much has been 
distributed ? 

SHRI INDER KUMAR GUJRAL: 1 have 
got some figures regarding the area declared 
surplus, State-wise. In Andlira Pradesh, it is 
34,431 acres; in Bihar, it is 40,000 acres and 
so on. The total area declared   surplus   is   
6,09,659   acres.   Out 

of this, as I was saying just now, the area 
taken over by the Government already is 
2,91,654 acres and the area distributed al-
ready is 1,52,728 acres and the beneficiaries 
number 54,112. Out of this, the number of 
beneficiaries belonging to scheduled castes 
is 14,367 and the area distributed to them 
already is 14,023 acres. The number of 
beneficiaries belonging to scheduled tribes 
is 5,361 and the area distributed 5,178 acres. 
We have not been able to work out the 
average. It may be that somebody who has 
some land already may get more land. Gen-
eralisation may not be possible out of these 
figures. There is another figure which may 
be of interest. The number of returns Hied 
voluntarily under land reforms is 8,81,886 
and the number of returns filed on 
Governmental initiative is 2,20,857. 
Approximately, this makes up a total of 
twelve lakhs. 

SHRI   HAMID   ALI   SCHAMNAD:   I 
would like to know from the hon. Minister 
whether there is any State still where 
tenants have not been vested with owner-
ship rights so far. Is there any State still left 
where the ownership rights have not passed  
to the tillers  of the soil ? 

SHRI INDER KUMAR GUJRAL: As 
part of the implementation of the twenty-
point programme, this much land has been 
distributed. If you are asking the question in 
the larger context, I need notice. I will not 
be able to tell you just now. I would like to 
say that all those lands where tenants are in 
a position . . . 

SHRI     HAMID      ALI  SCHAMNAD: 
Whether pattas have  been given ? 

SHRI INDER KUMAR GUJRAL: I 
could only say from these figures. . . 

SHRI     HAMID     ALI SCHAMNAD: 
Whether landlordism is continuing in any 
State today? 

SHRI INDER KUMAR GUJRAL: Well, 
I may not be able to tell straightway but I 
think I will try to pass on this 
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information  to  you  when I  can lay  my 
hands on it. 

What I was trying to say, Sir, is that the 
situation we are now coming to is that this 
gives us a hope and this also gives us a 
courage to feel that the land reforms 
programme and distribution also are 
moving forward. While giving these figures 
I might also mention that the figures that I 
have given do not include the Gujarat 
figures because we do not seem to have 
received the Gujarat figures as yet. . . 
(Interruption). . . So far as Maharashtra is 
concerned, the figures are there. 

SHRI SANAT KUMAR RAHA: 
Whether it is in terms of acreage or 
hectares ? 

SHRI INDER KUMAR GUJRAL: 1 did 
not say hectares.    It is acres. 

SHRI SANAT KUMAR RAHA: I doubt. 

SHRI VIREN J. SHAH (Gujarat): Sorry, 
I did not hear. You said something about 
Gujarat ? 

SHRI     INDER   KUMAR     GUJRAL: 
These figures do not include the Gujarat 
figures because we do not seem to have 
received   the  Gujarat   figures. 

SHRI VIREN J. SHAH: Something 
wrong at the receiving end, Mr. Minister ? 

SHRI INDER KUMAR GUJRAL: Well, 
I am not blaming anybody. I am only 
giving information. Let us not try to enter 
into controversies. I can only assure one 
thing, that if the figures are given to us 
either directly or through you,  they  will  
definitely  be included. 

SHRI S. W. DHABE: What about 
Maharashtra figures ? 

SHRI DEORAO PATIL: In respect of 
Maharashtra  you  will  circulate ? 
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SHRI  INDER     KUMAR     GUJRAL: 
1 am willing to lay a statement on the Table 
of the House and it will give you a detailed 
idea about the figures that are available. 

SHRI N. K.    BHATT : That will    be. 
very helpful. 

SHRI INDER KUMAR GUJRAL: As 
I have said just now, land distribution, when 
completed, is not an end by itself because, 
as some of the friends pointed out, we have 
a long history of deprivation. Even if a man 
gets land, he still needs to be supported. 
Poverty in India ha3 many faces and one of 
the faces of poverty is that even when a man 
owns land, he does not know how to take 
advantage of it. He has not only to be told 
how to Uikc advantage of it but also 
essential institutional support has to be given 
to him so that adequate inputs are available. 
That is why we have first given attention to 
the negative drags on him. 

Indebtedness, we have spoken of. We 
have all felt that heavy indebtedness is a 
drag on production and I do not have to tell 
a House like this how people in the rural 
areas become indebted. What is the burden 
of interest on a person who unfortunately 
takes even a small loan sometimes ? For 
generations and generations he is exploited 
and that is why one of the things that the 20-
point programme emphasised was the 
abolition of indebtedness, and not only in 
the negative sense but in the positive sense 
in making institutional set-ups available to 
the people. 

A friend, I think it was Mr. Kulkarni, 
mentioned about house sites. The house 
sites programme has been there for quite 
sometime. In the rural side, generally 
speaking, we have seen that those who have 
the misfortune of being deprived of land—
sometimes called Harijans and sometimes 
called Adivasis; they are mostly landless 
labourers—do not have even place to stay. 
They generally live, if I may say so, a 
nomadic life, on somebody else's   land.   
Whenever  the   landlord gets 
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angry, he not only throws him out of the 
job hut also throws his hovel out and the 
in;i does not know where to go. That 
is why the first emphasis we placed on 
i.use-sites     to     these p -ople. I am quite 
conscious that house s.;c> by themselves do 
not solve the problem unless a person has 
some semblance iH : house to live in. But a 
beginning h  to be made somewhere and I 
think it :. not a trad beginning. Some have 
been given house sites and I think the 
tmrrber of ho.ise-sites distributed is nearly 
lakhs—yes, already distributed. Of course. 
tJfra should not be considered a?, >.n end of 
ihe programme itself. The programme 
shotrfd include, at some stage or the other, 
giving people houses of a md  size. 

The housing position in India as a whole is 
also very bad but in rural life irse a:iJ that is 
why unless we are in a position to do 
something in that sector, real rural 
transformation will never come. Some work 
has been done in this context in Kerala 
particularly and I am glad in my friend 
Brahmananda Panda's Oris', State, as I learn 
some very good     work     h is     been     
done     about 
hoilsiiig . . . 

SHRI G. '.AKSHMANAN: In Tamil 
Nadu ; ; instructed about one lakh, 
houses     and    distributed  among Harijans 
free of cost.   We also gave them land sites 
free  of  cost. 

SHRI INDER KUMAR GUJRAL: 
If I sit down without giving you credit 
for the work you have done, then you 
protest. Let me finish. You see the main 
point. K i n d l y  keep in mind that I am not 
deliver. ical  address here.    I  
am speaking in th    .conomic sense and I 
am not   trying   to   it-portion  blame. 

SHR',   VIREN   J.  SHAH:  For  the  last 
(ive days we h ive been hearing the blames 
and  that  is w hy he  is apprehending this' 

thing. It is very good that you have said this. 

SHRI   INDER   KUMAR   GUJRAL:   If 
I say that Gujarat figures are not available, I 
do not think I am doing anything wrong. If 1 
had the figures, I would have announced 
them. If Gujarat has done good work, it is so 
nice because I is as much a part of the 
country as any other State. If Gujarat has 
done good work, I would like to know it, but 
unfortunately, I do not have the figures with 
me. Tamil Nadu figures are there and I have 
stated the same thing about Tamil  Nadu. 

.SHRI   HAMID      ALI   SCHAMNAD: 
According to the assessment of the Gov-
ernment which State of all the States in India 
has progressively implemented these land 
reforms ? 

SHRI INDER KUMAR GUJRAL: I do 
not think we have reached a stage, when any 
State could have derived comfort because 
land reform is a total approach and that is 
where I was trying to build the whole thing. 
Land reform to me means taking away land 
from those to whom socially it should not 
belong; it also means giving to those whom, 
socially, it should belong and it also means 
jiving a support of inputs etc. to whom land 
is given. It also means giving them capacity 
to buy fertilizers, capacity to buy water, see 
that well is there so that they can irrigate their 
land, so that their standard of living rises 
and total production in the country increases. 
Then only if you ask me which State has 
gone ahead Am\ if your State or any other 
State has really gone ahead, I would be the 
first to congratulate. The idea is that if com-
petition is there, I will welcome it because 
competition in land reform is a healthy 
competition, and that is where the nation's 
benefit lies. I am glad that some States are 
taking this challenge and some States are 
feeling that instead of raising political 
slogans they must talk in 
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terms of economic reality and for this, i I 
think it is a good atmosphere and we j 
should be in a position to create an at-
mosphere where this type of healthy com-
petition, even in the political parties, comes 
up, where we try to do more for the poor and 
for the backward sections of the country. 

In this context, the rural credit becomes 
more important. Unless we are in a position 
to give more rural credit the situation will 
not improve. In terms of rural credit, some 
work has been done, some work has yet to 
be done. More-torium to rural indebtedness 
has to be dealt with both in position and 
negative sense positively by making 
available institutional credit. Progress has 
been made. The States have imposed a 
moratorium on recovery of debts from 
artisans. Some States like Assam, Haryana, 
Madhya Pradesh, Maharashtra, Punjab, 
Himachal Pradesh, Karnataka, Rajasthan, 
Tripura, U.P. and West Bengal have also 
taken action for complete redemption of 
debt of the weakest categories. 

Bihar has provided for total discharge of 
debt of certain categories of persons. The 
legislations of Haryana, Tripura and West 
Bengal also provide for scaling down the 
debts. This is so far as rural indebtedness is 
concerned. And also so far as credit is 
concerned, to provide for the weaker 
sections with alternate source of credit, the 
States are gearing up the cooperative 
institutions. In a number of States, a large 
number of persons belonging to the weaker 
sections have been enrolled as member* and 
instructions have been issued providing that 
a certain percentage of loaning by 
cooperative institutions should be ear-
marked for the weaker sections. Along with 
this, 50 rural banks—as is known— each 
with 100 branches have been planned. Five 
such banks have also so far been established 
at Bhiwani in Haryana, at Jaipur in 
Rajasthan, at Malda in West Bengal, and at 
Moradabad and Gorakhpur in U.P. This is 
so far as the rural credit is concerned. 

So for as the other aspects of the inputs 
are concerned, we also feei at the same time 
that the most important hump that we have 
to cross is to see to it that not only the rural 
indebtedness is removed but also social 
circumstances are created whereby in future 
also the poor section of society does not go 
under private debts. And that is why one of 
the ideas that the rural banks are going to 
look at is that not only should they provide 
the loans for productive activity but some 
consumption loans should also be available 
because in our society, being as it is, some 
consumption loans are needed. It is equally 
significant, Sir, that those who do not own 
land, they also are protected. And that is 
why the 6th point of the 20-point 
programme lays a great deal of emphasis on 
agricultural wage. And in this context also, 
some progress has been made. A review has 
been undertaken by the States-I am told 
almost all States have done it-and minimum 
wages have been enhanced in most of the 
States. Administrative arrangements for 
implementation of minimum wages are 
being geareci up in the States. This  work,  I  
think,  is  going on  further. 

One of my friends from Maharashtra h.id 
complained that the minimum wage fixed in 
Maharashtra was almost the same which 
people were already getting. While we are 
keen that the minimum wage should 
gradually rise, the main idea of having a 
legislation in this context is that people 
should get at least that much of wage. That 
does not mean that it is the maximum wage. 
That does not mean that for people in those 
areas where production factors are more 
yielding wages should not be raised. But at 
least this much should be assured so that 
nobody legally pays lesser than this wage. 

I had mentioned about the bonded labour. 
And as ycu know, some steps have been 
taken in this context as well. The Central 
Ordinance which is now converted into law 
for regulation of the bonded la-' bour   had   
betn   promulgated   in   October, 
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concerned Bill has been introduced in the 
Parliament and is being passed. Under the 
Ordinance, the district officers have been 
vested with appropriate powers relating to 
cognizance, inquiry and prosecution so that 
the cases ar disposed of expeditiously and 
not bogged down in the normal methods of 
litigation. Action is being taken by the 
States for implementation and some bonded 
labourers have already been freed. States 
have been advised to prepare a scheme for 
the rehabilitation of the bondeu labourers 
and this will be dovetailed into the Annual 
Plan also. In this context, when I am talking 
of the Annual Plans, I might mention, Sir, 
that in the Annual Plans which we are now 
finalizing, discussion with most of the 
States have already taken place and we have 
provided funds for implementation of the 
20-point programme in all State Plans for 
this year. So it is not as if any State will not 
be able to push the 20-point programme for 
paucity of funds. 

About the house-sites, 1 have already 
mentioned. The only thing I want to say is 
that while the house-sites are being made 
available, we arc equally keen that the 
back-log—I wanted to give figures ot this—
of 18 million houses is cleared. (18 million 
is estimated to be the rural housing shortage 
at present; this is including the houses 
which are houses in names). Unfortunately 
din to rise in population, this backlog goes 
on increasing by 1.8 million every year. 
Therefore.you will see that when we talk of 
housing programme, we will have to think 
in terms of a very massive push forward. 
Although some work might have been done, 
as I said earlier, in Kerala, Tamil Nadu and 
Orissa, faced with the gigantic size of the 
problem. I think in all humility all of us 
should feel that very little has been done. 
Therefore it is not as if we should aerive 
comfort if we build a few hundred houses. I 
am giving this figure so that when we think 
in terms of any enlightened push forward, 
we must keep  in mind the fact  that housing  
is  a 

very important factor which should receive 
our attention. 

Basically, our economy is a rural eco-
nomy, one which depends upon irrigation. 
And unless we are in a position to push 
irrigation forward, the most essential inputs 
will not be available. And that is why we in 
this country, feel that a very great emphasis 
must be placed-on this. In the 20-point 
Programme, one of the points is that we 
shoula add five million hectares for 
irrigation. By March last year in India 
approximately 171 million hectares were 
under the plough. And out of this, about 22 
to 23 per cent was being irrigated. Out of 171 
million hectares, only about 45.30 million 
hectares were under dependable irrigation 
schemes. When we all admire sometimes—
and I feel personally proud of it—the miracle 
of Punjab and Haryana., we must keep in 
m'nd that apart from the people's effort, the 
most important single factor is that the lands 
there have been irrigatea in a higher 
proportion than elsewhere. And once we are 
in a position to improve our iiligation 
position, then our production will 
considerably improve and the lot of the 
people will also improve. That is why we 
feel that we must add five million hectares 
within this Plan, and we are pushing this 
forward. In 1974-75 we were able to add .85 
million hectares additionally irrigatea. And 
this means a huge investment because 
whenever we are undertaking irrigation plans 
and projects, the cost is very high. For 
adding .85 million hectares we have had to 
invest Rs. 385 crores last year. And in this 
current year which is going on we are trying 
to add another 1.1 million hectares, and the 
cost will be of the order of about Rs. 500 
crores. Therefore, when we get impatient or 
ask sometimes as to why we are not fast 
enough, we should realise how much money 
is needed for pushing this forward'. Our 
programme in 1975-76 is to add another 1.10 
million hectares. And you will see that on an 
average we are trying to add one million or 
slightly more hectares every year so that by 
the end of this current  Plan  we 
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arc  able   to  add   five  million  hectares  to 
the  already existing  five million hectares, 
which   will   mean  adding  one-ninth   
more. | which will be a considerable step 
forward. 

Naturally, when we talk in terms of ir-
rigation, minor irrigation particularly or ot 
tubewells, much depends upon the energy 
that we have and the power that we gene-; 
rate. Now, since freedom, we have gone 
considerably ahead. But in the recent times, 
we have been able to put more emphasis on 
making electricity available for our rural 
people. And unless we are able to make 
electricity available for rural life, agricultural 
transformation will not lake place. In 1974-
75, we were able to ener gise 1,66,000 
pumps, and in 1975-76, our target is to 
energise additionally 1,73,000 pumps. Now, 
when we talk in terms of Plan outlays or in 
terms of the investment that we are making, 
M you know, we are laying a great deal of 
emphasis on what we call the core sector. In 
the core sector, energy has been given a 
more significant place. In 1974-75. for 
irrigation which is also a very important 
sector of the core, on which much emphasis 
has been laid, we had an outlay of Rs. 
120.48 crores. And in the current year, that 
is, I 1975-76. the investment will go up 
furthei We feel that we will be in a position 
to! invest about Rs. 307 crores for irrigator 
only. Now. minor irrigation is being. given 
considerably more importance than others. 
As I mentioned jus! now. we hn\e laid a 
great deal of emphasis on the energy 
programme, on which the Prime Minister has 
laid emphasis in the 20-point programme. 
The allocation for power schemes for 
irrigation during the current year has oeen 
increased by about Rs. 100 crores. An 
additional Central assistance of Rs. 85 crores 
has been given to the States to accelerate 
work on irrigation and power projects which 
are in an advanced stage of construction. In 
regard to minor irrigation, in the Fifth Plan 
we arc keen that there should be more 
emphasis on this so thai the poorer sections 
of the society are in a position to get water 
for their fields. T was t a lk ing  about energy 
because energy; 
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is a core sector ana the pivotal point, 
whether I talk in terms of agricultural growth 
or I talk in terms of industrial growth. In the 
Fifth Plan, we have been thinking of 
investing, if our resources permit, 
approximately Rs. 6,000 crores in this 
sector. In 1974-75. we were able to invest 
for energy Rs. 766 crores. In the current 
year, that is, 1975-76. an amount of Rs. 
1,100 crores is be>ng invested in this sector. 
With this outlay, the energy available is 
being increased considerably. In 1974-75 we 
were able to add 1.7 million KW and in the 
current year, we are hoping to add another 
2.6 million KW. We are hoping that with 
this, the problems which wc are now facing, 
to a large extent, will be  removed. 

For rural transformation and increased 
production, we are, therefore, emphasising 
on electrification of the villages. Unless the 
villages are electrificu. the real soc;al 
transformation cannot take place. Up to the 
end of November 1975. approximately 
1.70,244 villages had been electrified. And 
this programme will go on. But we have a 
long way to go still, when we keep in mind 
that we have 5.50.000 villages where 
electricity must reach as soon as possible. 
Now this electrification programme is also 
an input for irrigation. The moment 
electricity reaches the rural area, naturally 
the first priority is for the pumps. By the end 
of this year, approximately 28 lakh pumps 
in India will have been energised. 

Now I am moving away from the rural 
economy about which I tried to point out 
that we are trying to have a total deal for 
social transformation, a new deal to unleash 
productive forces. Basically we have to keep 
in mind the fact that our main drag in the last 
two or ihree years has been inflation. 
Inflation arrested our growth so much that 
we were not able to do anything, so much so 
that we were not able to finalise even the 
Fifth Plan. That is why we had to go from 
year to year to make our plans because what-
ever   was   happening   outside   was   
having 
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its effect on us also. We had our internal 
problems of inflation, but more than that, 
since we imported petroleum and many 
other things, we were importing in- i flation 
also. Here our difficulty was that we were 
importing inflation and exporting it to those 
products which were deflated in their 
prices. So we have been hit both ways. But 
fortunately because of the' national effort 
and thanks to the Government's strength in 
dealing with it, in the last year or so we 
have been able to manage our inflation. 1 
will not repeat—it has been .said very 
often—that in the world as a whole we have 
been able to manage our inflation. That has 
naturally had its effect on the prices. My 
friends have been ta lking about the prices 
and how far we have been able to manage 
them. I think I do not have to say a great 
deal about it but I would only like to draw 
your attention to the fact that the prices of 
essential commodities have fallen through-
out the country. In the first months of the 
emergency, a minus rate of inflation, i.e. 
minus 1.9 per cent, was achieved. Between 
July and December, the wholesale prices 
have fallen by 5,4 per cent, liven the normal 
seasonal rise in the prices was largely 
suppressed this  year. 

I now come to consumer price. Dr. 
Ramkripal Sinha has been particularly 
t a lk ing  about the price of potatoes ana 
onions. I would only like to tell him that 
the consumer price for agricultural 
labourers who are the poorest of the poor 
showed a remarkable decline of 8.3 per 
cent between July and Oclober 1975. There 
has been a marked improvement in this 
process  and   the  fall  further  continues. 

I do not want lo take more of your time. 
I would only tell him that the consumer 
price index has registered a very steep fall. 
It was 335 in October 1974. In November 
1975 it was 315. This shows thai the cost 
of l i v i n g  index of industrial workers fell 
by 20 points. Fpi the agricultural labourers 
it fell in the same period   from   385   to   
332.    The   wholesale 

index fell from 324 to 303 in November. It 
further fell to 295 in December. Thus the 
consumer price index for industrial workers 
has registered a serious and noticeable fall. 
With the stabilised prices, the industrial 
discipline also has emerged. With this and 
with the Government's effort to contain 
anti-social activities of the smugglers and 
black-marketeers we have now seen that the 
industrial production in India has also 
pickeci up. That is why we have seen that 
the production of almost every major 
industrial commodity has gone up. 

Let us take coal, for instance. In July-
December we were producing 42.44 mil-
lion tonnes. In the same period of 1975 we 
produced 47.59 million tonnes of coal The 
production thus registered an increase of 12 
per cent. Aluminium production rose by 44 
per cent, bigot steel production rose by 15.9 
per cent. Saleable steel rose by 18 per cent. 
Power generation rose by 12 per cent. 
Production of Vanas-pathi rose by 52.7 per 
cent. Cement production rose by 11.8 per 
cent. I am not Deliberately giving you 
detailed figures because I think you might 
be having those figures. I am only giving 
you the percentages. In case you wish, I can 
lay this on the Table of the House so that 
you can  see  how  production  has  gone  
up. 

I am sorry I have taken considerable 
time of yours in trying to tell vvvi how 
things have moved. I would also like lo 
share with you that all this has happened 
because of national effort. All this has 
happened because this Twenty-Points Pro-
gramme basically accelerated the economy. 
Within such a short period we are seeing 
the  result before  us. 

I know 1 have been somewhat long. But 
1 would also like to mention that this 
achievement in production would not have 
been possible but for the cooperation of the 
working class and all the trade unions. I 
think the creuit must go to them mostly for 
achieving these results. 
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1 will not take your time by speaking 
about the improved performance of public 
sector and in the field of industrial relations. 
1 would only like to say that the result there  
also has been remarkable. 

This Twenty-Point Programme, Mr. Vice-
Chairman, is a long programme to achieve 
results. It also talks about hand-loom. My 
friend Dr. Ramkripal Sinha was worried 
about handloom. I would like to tell him that 
to clear accumulated stocks of handloom, 
loans totalling Rs. 4.72 crores were given to 
the concerned States and to the All India 
Fabric Co-operative Marketing Societies. 
Further, to lower ;h<: prices and boost the 
sales, a subsidy of 10 per cent from the 
Centre along with a matching subsidy from 
the State Governments is being provided. 
These have made a good impact on the 
sales. A development plan for the handloom 
industry has been prepared providing for 
larger coverage of co-operatives, for the 
supply of all inputs, encouragements of 
exports, improvement of organisational 
arrangements, etc., and a separate 
Development Commissioner's organisation 
for the hana-loom industry has been set up. 
Similarly, in the sphere of standard cloth, 
controlled cloth of improved quality, 
conforming to the revised specifications that 
have been laid down, is now freely 
available. A number of measures have also 
been taken by the co-operatives and a 
number of retail outlets in the co-operative 
sector have been opened and 80 per cent of 
these outlets are functioning in the rural 
areas. Measures have also been taken to 
strengthen the organisational and financial 
capabilities of these   co-operatives. 

I have not given details with regard to the 
other points. But I would like to mention 
that socialisation of urban land is one of he 
very basic points in the 20-point economic 
programme and I am hoping that in the 
present Session of Parliament, this House 
will have an opportunity to discuss this 
question because ir is only through the 
socialisation of urban land   that  we  would  
be able  to stop  the 

profiteering and racketeering in land and 
then only we would be in a position to 
launch a worthwhile housing programme in 
the urban areas also. 

May I say. Sir, that this programme has 
given a push and boost to the economy? 
And, Sir, I am hoping that with this 
accelerated progress, we will be in a posi-
tion, part icular ly  by the end of the pre-
sent Plan, to come to a stage when we 
would be able to push forward with a great 
deal of satisfaction. My friend, Shri Murthy, 
and his friends, when he moved this 
Resolution, were keen to stress that 
effective co-ordination should be there. A! 
the Centre, fortunately, we have attached 
.'.real importance to the task of seeing that 
co-ordination is there and co-ordination is 
done by the Prime Minister ' s  Secretariat 
itself and the Prime Minister herself has set 
up a Cabinet Committee for this purpose 
and I think this should satisfy my friend, 
Shri Murthy, and he should know that what 
is being done is very satisfactory. I have 
also with me a detailed report about the 
committees that have been set up in the 
various States, at dist r i c t  level, at t a luka  
level, at block level, at panchayat level and 
so on and the social committees that have 
also been set up to support them. 

Sir. now I will not take your time in 
leading out the details about what has been 
done. Rut 1 would like to say—my friend 
from Gujarat is not here; I thintc he has 
gone—that 1 have got Gujarat's report also 
in this context. Therefore, what I would like 
to say is that committees can be set up; but 
these committees by themselves will not 
serve the purpose. It is the total atmosphere 
in the country which will ultimately serve 
the purpose. Let us keep in mind the fact 
that all of us, particularly those who are in 
public life, owe this responsibility to the 
nation when we say that this programme 
should succeed, when we say that we should 
not leave it to the bureaucracy and so on. 
Ultimately, it is not a question of leaving or  
not  leaving  it  to  the  bureaucracy; but 
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question of how much support we give and 
how much vigilance we maintain. If the 
public workers are vigilant and if all of us in 
political life are vigilant, then we would be 
able to see that there is not a single bonded 
labourer, that land is distributed equitably, 
that the Hari-jan has got his due and that 
those who lend money and are taking heavy 
rates of interest are not able to operate. If we 
are able to eliminate all these things, then, of 
course, we can feel  happy. . . 

 
THE VICE-CHAIRMAN (SHRI LOKA-

NATH MISRA): Mr. Gujral, I would lequest 
you to wind up now because the other 
Resolutions  are  also  there. 

SHRI INDKR KUMAR GUJRAL: I have 
only a word to say and finish and that is this: 
Let us not be lost in formalities; let us not be 
lost in this form or that form; but let us 
basically realise thai we have to create the 
correct political  atmosphere in this 
country in which a push to the economy is 
possible. And, Sir, I think that my friend 
knows that those political parties which are 
genuinely interested in this are working, but 
those which are not interested are sitting 
on the one side and only raising slogans and 
shouting.    Thank  you  very  much. Sir. 

SHRI B. P. NAGARAJA MURTHY 
(Karnataka): Mr. Vice-Chairman, Sir, 1 seek 
your permission to speak a few words in 
Kannada. There is a strong reason for this. 
This is ID hiiny lo the i> .>uuc  of the 
Department of Parliamentary Affairs a  
serious  omission on  their part.  For the 

Language  Commission  consisting  of     28 
members, not even one member from Kar-
nataka has been selected, though more than 
[20 million people speak Kannada.  Sir,... 

THE VICE-CHAIRMAN (SHRI LOKA-
1NATH MISRA): The specific point is: ! 
Would you like to press your Resolution or 
withdraw it? 

SHRI   INDER   KUMAR   GUJRAL:      
I would  request the hon. Member to with-! 
draw the Resolution. 

THE VICE-CHAIRMAN: Arc you 
desiring  to  withdraw it? 

SHRI  B.  P. NAGARAJA    MURTHY: 
Let me say something in Kannada, first. . . 

(Interruption*) 

SHRI N. K. BHATT (Madhya Pradesh): 
lie  lias tlic  right to reply. . . 

(Iiilerruptionx) 

SHRI B. P. NAGARAJA MURTHY: 
Mr. Vice-Chairman, Sir, 17 persons, in-
cluding the hon. Minister, have taken part in 
the discussion on this single Resolution. 
The notable feature of this discussion has 
been that none of the Members has opposed 
the 20-point programme. All have heartily 
welcomed it. As this historic programme is 
a programme of the entire nation, it is the 
duty of everyone to implement it. The hon. 
Minister has also drawn our attention to this 
point. The attitude of many people in the 
matter of implementation of this programme 
reminds me of the story of a sculptor who, 
when asked to make the statue of Ganapati, 
said that he would rather make the statue of 
Gana-paii's father. It is said that some 
people in their  zeal are implementing even 
the shortcomings of the programme. For ex-
ample, in our State of Karnataka. district-
wise committees have been set up for the 
i m i > K  in,maiion of the 20-point pro-
gramme and every district has been placed 

>    *Original speech in Kannada. 



under the charge of one Minister. Yet, during 
the last seven months, in some districts, not a 
single Minister has gone and discussed the 
implementation of the programme with the 
people of the district. If even responsible 
Ministers show neglect, then how far will the 
programme succeed? This has to be 
considered. It is a people's plan. It is a 
national plan. And on the success of this plan 
depends the future of the country. If it fails, 
then it would soon take India to bad days. 
Therefore, whatever shortcomings we find in 
the 20-point programme should be removed, 
and in order to achieve good results we 
should implement the programme with 
foresight and wisdom. It is with this intention 
that I have moved this Resolution. My 
intention is not to waste the valuable time of 
the House. So far, many political parties, and 
even the ru l ing  party, have in their  
election manifestoes and in the national 
forums have been announcing different 
plans. But all of these plans have remained 
on paper. None of them have been 
implemented. It is in this background that the 
hon. Prime Minister has presented the 20-
point programme as a package programme. 
We should gi\e practical shape to this 
programme and thereby bring sun-shine in 
the lives of the poor people who are living in 
the dark in 5£ lakh villages of India and bring 
about their all-round development. The 
committees that have been set up by the 
Centre for the successful implementation of 
the programme and for guidance and for 
proper evaluation, are dormant and are not 
functioning speedily. I am sorry that I have to 
say this. The Minister of Planning has set up 
some committees for this work. 1 wanted to 
draw the attention of the hon. Minister and 
the House to the need of working up these 
committees from their slumber, so that the 
20-point programme i may be successfully 
and effectively imple-mented. 

I would want the hon Minister to direct 
all the committees that have been set up in 
the past at the village, city, district and 
national levels to work with speed. 

With these words, 1 withdraw my Resolu-
tion. 

SHRI   1NDER   KUMAR   GUJRAL:    I 
will request hon. friend that in view of the 
fact that a Committee has been set up and at 
the Centre a co-ordination machinery is 
available, he may kindly withdraw his 
Resolution. 

SHRI B. P. NAGARAJA MURTHY: I 
beg leave of the House to withdraw my 
Resolution. 

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA): The question is : 

That leave be granted to the Mover to 
withdraw his Resolution. The motion  was 
adopted, ihe Resolution »as, by leave, 
withdrawn. 

RESOLUTION REGARDING 
BRINGING FORWARD 

LEGISLATION TO AMEND THE 
CONSTITUTION OF INDIA WITH A 
VIEW TO ELIMINATING SOCIAL 
AND ECONOMIC DISPARITIES, 
REMOVING IMPEDIMENTS IN 

SPEEDY IMPLEMENTATION OF 
PROGRESSIVE ECONOMIC PRO-
GRAMMES AND ACHIEVING DE-
FINED TARGETS IN SOCIO-ECO-

NOMIC FIELD 

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Next Resolution. Yes, Mr. 
Sisodia. You can speak for ten minutes. 
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